No. OeA. 915 of 1996,

CENTRAL ADMINISTRATIVE TRIBUNAL

C4ACUTTA BENCH

Date of Order s 26,09, 2003.

¢+ Hon'ble Mr. B, P, Singh,  Administrative Member

Present
Hon'ble Mr, N, Prusty, Jwicial Member
Gobinda Kumbhakar & Ors,’
Vs,
. Ve
Union of India & Ors,
For the applicant ‘s Dr, Ms, S, Sinha, counsel

+ For the fespondents :t Mr, B.K. Gupta, counse}l

CRDER

MR, B.Ps SINGH, A¢M.s

’

Ld, counsel for both the parties are present;

2. This application has beepn filed by the 9 applicants

against non.Consideration of their representations dated

20,06, 1995, and 'subsequent representations which are enclosed

as annexure 'B' series from page 21-28 to the 0.Aee The

applicants are prayed for the following reliets: Lo

“~ "a)

b)

c)

d)

s

An order directing the respondents comcerned that

the applicants should be given the arrears of
payrent from the date of promotion to the post

Ot Fitter-Gr.IIy

Any further order/Orders as their Lorsnips may
deem tit and proper,

Costs,
Leave may be granted to add applicant no 02 +o 09

in the same petition on the tacts and prayer are
same under Rule 4(57(a))of C.,A.T. Procedure Rule, 1987,
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3. Ld, couns2l for both sides are present, Reply has been
filed to the O,A., by the 1d, counsel for the regpondents.

No rejoinder to the reply hag been filedy

4, Duriné the course of the hearing, 1d, counsel for the
applicagti submits that in case this application is disposed

ot with a 'direction upon the respondents to consider their
representation under anmexurs-'B' series and treat this O.A,

as a >part:thereo:t, then the applicant shall ke J’:»ully satistied,
Ld. Couns2l tor the regpondents submits that no representation
as allegea in the O, A, has been received by the respondent
authoritiés amd, theretore, the question ot consiu_ering the
representations dia not arise, The 14, counsel for the

re spondents® attention Was drawn to anpoxupte-'B' series with
the- applicidtion wnich are copies ot the representationsg

already submitted to the responaent authagrities, The lay
counszl submits that in case the @ribunal girects the re spondent
authorities to consider the above representation treating

this O, A, ;s a part thereof, the respondents authorities

shall consider the same within a stipulated period in accor-

+«dance with law,

5. In view of the above submissions; we are not making any
obervation on the merits of the case and, therefore, we
direct the réspondent authorities to consider the repre ®pne
tations enclosed as annexure-'B' ceries treating this
application as a part thereof according to rules within a
period of 03 months from the date of communicaltion of this
order and communicate the said order within a period of 02

Contdc XY 3.%



»> 7 : -3

weeks thereafter, 1In case the applicants are found entitled
to the reliefs prayed for,the same should be granted within
a pericd of ore month thereafter with all conssquential

benefits. Accordingly the O,A, is disposed of, No order

as to costs,
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